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ORDER DI, 20.8,2003,

Nene dppears, However to give one more
epportunity te the applicant, the matter is
adjeurned te 27,8,2003 feor final dispesal,

s

Vi c@.chal rman

€RDIR DATED 27.8.2803.

Heard Mr.A.K,Mehapatra,Lcarmed Ceunsel

for the Agplicant and Mr,Uma Ballav Mghapgatra,

Learned Addl,.standing ceunsel appearine ferthe
Respondents and perused the recerds. o

Mc.A,K.Mehagatra, Leamned Ceunsel fer
the Applicant undertakes teo supply ence again
the infermatiens/dscuments required oy the
Raspendents in Ceims ef Shelr letter daled
6th pecemser,199%8 (Annexure.2) ;which the

Apglicant had suemitted as per his statement

by Regd.Pest ;first en 12,2.281 and again en-

4

18,9, 268). Mr.Mehapatra,Learmned Zeunsel for

the applicant
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ceples of thesea decumesnts Le Mpe. U.3B,
W s DA e e o W ol YN = &
eamed AdALl, Sgandiny Ceuns el

ever and adeve sending the decuments by Resd,

sast with A,D. to the Raspndsnts,

As the matter has beem limkerine
fer a long time and the applicant had sent
the requisite/required decuments @y Reed,
post en 12,2, 2891, followed oy his letter dt,.
18.9,200R and 4,2,2002, the Respendents are,
heresy directed te take actien fer revisien
of pensi-n ef the Applicant,as per rules,
immediately,en receipt of the papers frem
him and in any case net later than tﬁree
menths frem the date of receipt of the
decuments te mitisate the hardship ef the
Applicant,

with the aeeve esservations and
directiens, this @rieinal Applicatien

is dispesed of N® Cests.

¥I CE- CHAIRMAN




